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CEN1PAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAI.

ORIGINLAT, APPLICATION NO: 881/2000, 882/2000, and 883/2000
THURSDAY the 4th day of APRIL 2002

CORAM: Hon'ble Shri S.1. Jain, Member {J)

1. R.P. Singh
- 5/B.Jeevan Jyot Building
Setlavad Road,

Napeansea Road, Mumbai. _ ...Applicant in
'g . OA 881/2000
' 2. M.B. Sagar
25/1 - AIR INDIA quarters ,
- , Santacruz (East), Mumbai. ...Applicant in

OA 882/2000

3. A.P. Pawar
Venus Apartments
Near Hotel President )
Colaba, Mumbai. ...Applicant in

OA 883/2000

By Advocate Shri P.A. Prabhakaran.
V/s

Union of India through

The Secretary,

Government of India,

Ministry of Civil Aviation
New Delhi. . . .Respondent.

By Advocate Shri P.M. Pradhan.
ORDER (ORAL
{Per S.L.Jain, Member (J)}

These are three OAs (OA 881/2000, 882/2000 and 883/2000)
filed by applicants for the declaration that the inpugned orders
dated 4.8.1999 and 6.12.1999 are illegal and untenable, be
quashed and set aside with a direction to the respondents that
the applicant be continued to be paid the PLI till the end of
their term of députation and arrears for the period July 1999

onwards with interest on arrears alongwith cost.
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2. The learned counsel for the respondent hage filed

affidavit in reply and para 8 and 9 of the same are worth'

mentioning, which are extracted as under:

It 1s submitted that subsequent to the comments
of the Ministry of Civil Aviation to Audit appraisal
report on emoluments and benefits of Government employees
seconded to Air 1India, sent to the Indian Audit and
Accounts Department, the Audit Office forwarded a report
for the year ended on 31.3.1999 for laying it in the
Parliament which was laid in the Parliament in May 2000.
This report does not include the adverse comments on the
payment of PLI to the Government Officers seconded to Air
India. :

Department of Personnel & Training has
communicated (Annexure V) that a decision on the payment
of PLI to deputationist officers would need to be taken
by Ministry of Civil Aviation with the approval of the
competent authorities, keeping in view the Government
instructions. This 1issue is still under examination of
the Ministry of Civil Aviation and no final decision has
been taken so far.

3. My attention is drawn to letter dated 6.4.2000 by

Ministry of Civil Aviation (Annexure IV OA page 86) and letter of

Department of Personnel & Training dated 2.3.2001 (Annexure V OA .

page 87} by the learned counsels for the parties. Perusal of the

same makes 1t clear that the decision for payment of PLI will be

made hence forth after consultation with the concerneed Ministry,-

keeping in view the Government of India instructions in this

regard.

4. The lealrned counsel for the applicant has drawn ny
attention to {Annexure AB (1) OA page 12} which is a lettetr from
Department of Personnel & Training AIS (11) Section - Reference

proceeding notes from page 3.1/inte dated 6.7.1998.
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5. It 1s suffice to mention that while taking the decision
on the above subject the repondents should not 1lose sight of

their earlier decision,

6. In the result all the three OAs (OA 881/2000, 882/2000
and 883/2000) are disposed of with the direction to the
respondent to take the decision in the matter within a period of
three months from the date of receipt of copy of this order. 1In
case payment is to be made, the same be made to‘ the applicants

within one month thereafter. No order as to ¢osts.,
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(8.L.Jain)
Member(J)

NS

BYASRL loo
AUNITEI i
A ETC S

T e D s ooy



